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[ ra]hm-'i ter sew the Judgement?

2. Ta be referved 7 the Reporter or not?

TUDGEMENT  (ORAL)
(DELTVERED BY SON'BLE SHRI J.P.SHARMR, MEMBER (1)

The  aoplicsnt  has ass cailed the order 0L 23,17, 1986

Registrar  Cenaral of Tndia  wherely the
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& the aoplicant For el aiming pansion and okher
ho aas rejected by the anid order. The applicant
clsimad the rellel hat. Lhmw ahould be 8
declaretion that  the wms’ﬂ seant. is deemed  to  have retired
volurntarily  woe.f. g 7.1083 from the services under  the
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The appllcant was working as Depoty Dirsctor of Sernsus

an given  a Forelogn posting on Aeputation to Kabkal by the

arder ot.29.6.1976  (Armewure A1) under soecifile rterms  and

Dart (V) of the said order, the applicent was

allowed o doin the United Mablons Joint Stalff Pension Fund as
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ool member  in terms  of O of  Ministry of Finance dt.
4.6.1071 read sath O d0.5.11.1966.  deccordingly . during the

poriod of  forelgn

i, no payment of pansion contribotion
was b e made  to the Govermment of Trdia as the perioed of

posting abroad was ol Lo [ors) wmnt,oﬂ for the
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ealoulation  of gension under the Governmant af Indis. IF the

o owas to he retired while serving with UMD, his  pension
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uiel of Irdia was o be cal 131 ted on the basis of

the rerderad by him under the Covernment, of  Trdia.

Farlier O dr.4.6.1971 sess medified and in terms of  this

that a Govervment

HER AR oM of 1976, 1t was stipola

ant deruted  on Torelors » For o pariod of 5 years or

cpbicn to pay G308 (“\\mt ribution  in
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st of  the o and count. el servicoe as

gervice Ffor pension.  The soplicant continued to

duwoutation  on To g service upto 40701983, Thea

voluntary  redlrement
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graticn. The applicant. in

parsuance  of  the O of Hovember, 1976 has e

tad  the

resnondent Bol 3 o trest the

onztion of the applicant as a

- For volunt amarrt.. Mo has been pursoing the

s oard made s

sotad reoresertations and  Finally
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Star AL 23012, 1986 wherein the

was reconsidered in consoltation
 Dgrasonned aod Training, bbb it was oot

st @ service  rendered
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not cualify him for
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oy and ﬁu-l’i(d

3., 1983, the applicant bhad completed

that by
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bk out of this period

) Under the terms of depubabion, the

ahromd w1l not count Tor  penslonary

cunerrl.. Thus hils  effective servios

by ey o LT B A
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only for a” of 14
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Than three years, @ill not be antitled to  retlrement

its vnder the rales angd regulations.  Tn such a case, the

30 Lo pay pension contributlion as

senenl. sarvant. 18 reen

Taid down wrder FR OIS, Thus according to the respordents, the

hisw TR Cose Sines

the applicent has  resicned  on
E.7.1983. He could nob be deaned to bave rebired wolunbarily
from the Goverrment  as no sueh facility wes availble to  him
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PL Khuarana  angd his prosy coungel , Shrl J.C.Medan as the
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sliosmh s nob present and he was  alsn not

the ouestion arises

than 20 years® sarvice oan be

for pre retirawnt and it is nob permi

B6. Whst the spplicent desired s only the coonting
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pension  admissible o osueh emplo

pariod théy have rendesred service under that organisation.

The spnlicant, ther

canmot in relawsrion of rules  ome
Forward and say that his <@ vice under the UHO e also conted
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Having conside

v on the hesis of the

ey

avadlable  records  and after hearing the lesrned counsel  for

the ¢

svba . T Find thet the pr

T

arnd  the  aopli

orf e

The aup) i

1.0 SHARMN )
MEMBER (1)
30.04., 1992




